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2. The facts of the case are that this Tribunal

vide order dated 6-4-90 passed in- TA--798/86 issued the

following directions to the respondents:-

"However„ the respondents are
directed to sanction Non-practising
Allowance to the Assistant Medical
Officers (Homeopathy) under the Delhi
Administration at an appropriate rate
an'd also to consider and decide upon
reasonable promotional avenues to
them, within a period of four months
from the receipt of a copy of this
judgement by them"-

3- According to the applicants, since the

respondents did not abide by the aforesaid directions,

a contempt petition was also filed before the Tribunal

which was disposed of vide order dated 24-8-95 with

the observation that the directions contained in the

aforesaid judgement in T-A-798/86 have been complied

with and order to that effect has also been issued on

23-8-95- It was however also observed that if the

petitioners have a grievance in regard to the date on

which they were given promotion, they may be allowed

to seek appropriate relief- It ivas observed that if

the petitioners have any grievance in the matter of

serivce, they are at liberty to take up the matter

with the department as also before appropriate forum-

In this context, the applicants have again approached

this Tribunal-

4- Respondents have contested the 0-A. mainly

on the ground that after consulting the U-P.S-C- and

framing the necessary Recruitment Rules, they promoted

the applicants to the re-designated post of J-M„0„(H)

in the pay scale of Rs„2000-5500 plus usual allowances

with effect from 17-8..95- All these posts have been
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